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Mgr. DEPUTY CHAIRMAN: She is
about to close. .
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MESSAGES FROM THE LOK SABHA

1. INnpiaAN  LAc Cess (AMENDMENT)
BiLL, 1956

1I. MULTI-UNIT CO-OPERATIVE SOCIE-
TIES (AMENDMENT) BILL, 1956

SECRETARY: Sir, I have to report
to the House two messages received
from the Lok Sabha signed by the
Secretary of the Lok Sabha. They
are as follows: -

1 -
[}

“In accordance with the provisions
of rule 157 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to inform you
that Lok Sabha, at its sitting held on
the 14th August, 1956, agreed with-
out any amendment to the Indian Lac
Cess (Amendment) Bill, 1956, which
was passed by Rajya Sabha at its sit-
ting held on the 17th February, 1956.

In

“In accordance with the provisions
of rule 157 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to inform you
that Lok Sabha, at its sitting held on
the 14th August, 1956, agreed with-
out any amendment to the Multi-Unit
Co-operative Societies (Amendment)
Bill, 1956 which was passed by Rajya
Sabha at its sitting held on the 16th
February, 1956.”

Mr. DEPUTY CHAIRMAN: The

‘ House stands adjourned till 11 A.M.

tomorrow.

The House then adjourned

at two minutes past five of
the clock till eleven of  the
clock on Friday, the 17th

August 1956,

Editor of Debates,
R ive R hha Seer t i &



